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Counsel for the Petitioner present. As seen from the order dated 14.11.2017,

ORDER

Counsel for Respondent had agreed to propose the name of an Independent Observer
by 17.11.2017. But till date, neither he has opened the lock of the room of the
Managing Director nor proposed the name of the Independent Observer. In the order,
it was directed that in case Counsel for the Respondent does not propose the name
of the Independent Observer, the Petitioner will mention the matter. Accordingly, the

Petitioner has mentioned the matter.

We appoint Mr. IB Harikrishna as Independent Observer for the purpose of
EOGM proposed to be held on 30.11.2017.

Counsel for the Petitioner is directed to take copy of this order and serve it on
the Independent Observer for the purpose of the said EOGM and submit the report

within a week after the date of meeting.
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